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1. 'Vhether F-Gporters of local papers may be allowed
to see the Judgment? ^

2. , 'To be referre'd to the Eeporters or not:?^-t-o

JUDGMENT

(of the Bench delivered by Hon'bls Mr« F.K, Kartha,
Vice C;h3irrnan( J))

';Ve have gone thxough the records of the case and

have heard the learned counsel of both parties on the

grievance of the ^pplic-^nt regarding his non~appointment

aS v/ireman, though he was selected for the post by the

Selection Bo'^rd while his juniors have already been given

appointment.

2« The admitted factual position is that the r^pplicant

has worked as casual mazdoor/from 1,9,1984 to i6,5*1985

for about 240 days, with technical breaks in service. He hi

worked on Muster Roll 3s /.'ireman in the department for 150



2 "

days irOiTi 10•li•1985 "to 10»10»1986»

3, The grievance of the applicant is that persons vvich

lesser length of service have been given appointnent as

VJiremgn while he has not been so apt-ointed» This has not

been controverted by the respondents^ The applicant is

entitled to the protection of Aiticles 14 and 16 of the

Constitution which postulate fairness, justness and

reasonableness in administrative action, -i-t is well settl&c

that even a casual labourer or Mazdoor A'ith longer f^.-riod C:'
X

service is entitled to preferential treatment than his .

juniors* On this ground, the applicant is entitled to

succeed in the present application",,

4, Accordingly, vie partly allow the application and

direct the respondents to appoint the applicant as '.Vireman
\

vvithin a period of one month from the date of receipt of th:

order. Ke would also be entitled to notional senioiity fro!

the date his junior was appointed as V/ireman^, In the facts

and circumstances, '.ve do not direct payment of back wages-

to him*

There" will be no order as to costs

(B,N. DHOU^JDIYAL)
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